[ .

g A CAT/J/13
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
0.4, NO. .
; ©56/88
T.A. NO.
DATE OF DECISION 14 -7-1994
Mr. Bhanaram N, pParithar Petitioner
Mc. F.H. pathak Advocate for the Petitioner (s)
Versus
union of India and (the:rs Respondent
_ MC. B.R. Kyadd - ___Advocate for the Respondent (s)
CORAM
The Hon’ble Mr, K. Ramamoorthy MEmber (A)
The Hon’ble Mx. Dr, R.K. Saxena Member (J)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? /
2. To be referred to the Reporter or not ? [

J\}J
8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Bhanaram N. pParihar
A Chandrdka Prasad
All C/0 Quarter No. 311 D
. Rallway Colicny,Gandhidham
Kutch, Applicant,
Advocate ML, P,H, pathak

versus

l, Union of India
otice to pbe served
through General Manager
Aestern Rallway Churchgate
Bonbay,

2. Divi, Commercial S uperintendent
Nestern Ralilway, Ajwer,

3. Station Superintencent,
Western Rallway, Gandhidham Respondenss.

U R a bl URounoR

In Dateg, 14-7-94
Letr, 020CE 1988
’ Per Hont*ble shri Kk, Ramamoorthy Member (A)

Mr, Pathak states that he is not pressing the 0.A.
@ the statement of M. Kyada that the agplicaticn is merely on agprehen-
sitn and no crders have been passed. M:. Pathak seeks permiss i to.
withdraw the O.A Permissiwn granted, C.a. stands dispwed of as withdrawn,

No order xas to costs,
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(Dr. R.Ke deena) - Rama: nmrthy)
M€ mber (J) Me mber (A)




